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DISCUSSION UNDER RULK  176 

Statement by the Minister of Railways made in the 
Rajya Sabha on the 18th August, 1981 Re. 
Railway accidents 

SHRI DINESH GOSWAMI 
(Assam); Mr. Deputy Chairman, Sir, 
I rise... i   - 

MR. DEPUTY CHAIRMAN: i may inform the 
hon. Members that the Business Advisory 
Committee has allotted two and a half hours for 
discussion on this subject. So I hope the House 
will agree to this. 

AN. HON. MEMBER: Till this is finished. 

MR. DEPUTY CHAIRMAN: Yes; as long as 
you want to sit, you can sit; I have no objection. 

SHRI DINESH GOSWAMI: Sir, I rise to raise 
a discussion on the Statement on the railway 
accidents made in the Rajya Sabha on the 18th 
August, 1981, by Shri Kedar Pandey, Minister of 
Railways. 

Sir, every time when we reassemble, we are 
faced with said news. Either we have to mourn the 
death of some of our colleagues or we are faced 
with the news of some natural calamity and almost 
invariably we are faced with some information on 
railway accidents. But probably in the history of 
this Parliament up till now Parliament was not 
informed or we did not have any such opportunity 
of discussing so many major raUway accidents 
within such a short span of time during the inter-
Session period. From the Minister's statement and 
the newspaper reports and other reports, we have 
found that there were three major accidents and, 
according to him, two other minor accidents. I find 
a new classification of accidents because up till 
now the accidents were classified as serious and 
important or unimportant, but in the Statement it is 
stated aj major or minor accidents, whatever it is, 
in the three major accidents   that   occurred:—one   
of the 

"That the Bill,    ag amended, be :; 
passed," 

■    MR.   DEPUTY   CHAIRMAN:    The 
question is: 

'.   The motion was adopted. 



[Shri EHnesh Goswami] 6th of June in 
which seven coaches fel] into the river 
Bagmati, the second on the 16th of July, 1981 
when 33Dn, passenger train collided with a 
freight train, and the third on the 18th July, 
1981 when there was derailment of UP-Delhi 
Mail—according to the Railway Minister's 
own estimate, 359 persons have lost their 
lives and 351 were injured. The figures are 
highly doubtful because in the case of the 
very first railway accident seven bogies fell 
into the river. Sir, you know, coming from 
Bihar, each one of these must have carried 
about 200 persons, the season being a 
marriage season. If we take into account tha^ 
accident alone, the casualty will not be less 
than 2000, a figure which was given 
by many an Important persons. 
- .    -'        -~T'      •   _ _-    .- . - 

Sir, the Railways over the years have grown 
into a big empire. It started modestly in 1853 
when a 21-klJometre rail-route was 
Inaugurated from Bombay to Thane. Today it 
has a route of 66,693 kms.; its assets are worth 
Rs. 62,000 crores; it has 1.5 million regular 
employees and 10 million people travel on 
Indian Railways every day; daily 11000 trains 
run; and 6 lakh tonnage of freight is carried. 
When a big empire is mismanaged, or managed 
without a sense of involvement, people suffer. 
Equally, when an industrial empire is managed 
without a sense of involvement, people suffer, 
and the suffering grows. gPJtimately, the King 
of Death takes ,adbafc(j!E)Of-ihe affair. In fact, 
the cur-■'^iiW jBkV'is tHat the Health Minister 
ahould give a special award to the 

Railway MiniBtry for their efforts to reduce 
the population of the country. I do not say 
that accidents will not take place. Accidents 
are bound to ha. ppen. But. the fact remains 
that safety consideration must be put at the 
top; what is avoidable must be avoided; 
mistakes once made must not be repeated. 
The Railway Administration owes it as a duty 
to Parliament and the country that they should 
minimize the dangers of railway travel and 
take the country and Parliament into 
confidence and tell them where actually their 
errors and difficulties lie. 

When I look into the Statement, 1 carry an 
impression that not only there is no effort to 
plug the loopholes but also the Statement is 
trying to create a sense of comlacency. The 
minimum that one can expect is that least the 
Administration to woke up. In this country, 
even though the human life is less costly than 
anything else^ at    least    the  Administration 
cannot 
take such an attitude. But unfortunately I find 
that the statement is absolutely flat, devoid of 
compassion and feeling. It is an effort to 
mislead the House, in the sense that the 
Railway Minister has said    that    the    
number of accidents 
have decreased over the years from 2.131 to 
1,013 in 1980-81. (InterrMp-tions) But is it not 
a fact and Is it not more important for you to 
disclose that the serious accidents have 
increased over the years? Is ft nojt a-^ fact 
that^the Sikri Commission, in its report on 
page 437, has reported that the serious 
accidents, though 2.3 per cent of the total 
number of important accidents,    account   for 
the deatjj of 
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49.1 per cent of the total casualty, 43.7 
per cent of the injuries and that they 
have increased over the years? Was it 
not the duty of the Railway Adminis 
tration at least to come to Parliament 
and say that the serious accidents 
have increased and that ^^ey have 
increased because Parliament and the 
country have not made sufficient out 
lays for the Railways, so that Parlia 
ment and the country could have 
made a proper assessment vi'hat 
amount we should offer to the Rail 
ways? Why do yo^ make the country 
complacent by giving the information 
that the accidents have decreased? 
Accidents resulting in death and in 
jury to human beings have increased 
over the years, and that is the report. 
It is not that you are not aware of it. 
Everyone is aware of it. May I point 
out to paras 25 and 26 of the Sikri 
Commission Report in this context, 
where the Sikri Commission has taken 
full note of it? This report was I 
before you. At page 437 of this 
voluminous report it is said; V 

"During the period from 1973-74 to 
1977-78, there were 114 serious accidents 
as compared to 74, 79 and 85 serious 
accidents during the earlier three five years 
commencing from 1957—62. There was, 
thus, an increase in the number of serioU^ 
accidents duirifig the last five year period 
ending 1977-78. 

"We find that the incidents of serious 
accidents which fall in the categories of 
important accidents when taken as a 
proportion of the total number of important 
accidents, has been continuously rising 

even though the number of important 
accidents has been falling. This prima jade 
indicates that the consequences of 
important accidents are becoming more 
serious," 

But these aspects are not brought before the 
House, and the Minister gives certain 
informations that the accidents are decreasing. 
We are not concerned with those accidents 
where two freight wagons have collided 
somewhere without any loss to either the 
persons or the property; we are interested in 
those accidents where human lives have been 
lost. These accidents take place normally 
because of human failure mostly. Human 
failure is of two categories: One, human error 
and failure of proper maintenance of the 
machinery, the other failure is—mechanical 
failure. Let us look into the aspect of the 
mechanical failure. Mechanical failure is 
failure of the locomotive, failure of the rolling 
stock, failure of the track. Again, Sir, you will 
find that whereas the number of accidents 
because of human failure have remained 
almost static over the years, the number of 
accidents because of mechanical failure are 
increasing every year. You have not been able 
to check it. This is again the report of the 
Sikri Commission. This is not a statement 
made by me.    It says: 

"The incidence of serious accidents due 
to failure of rolling stock has been 
continuously rising since the period 1963-
64 to 1967-68. This is a disturbing'trend 
and calls for urgent corrective action." "The 
incidents of serious accidents due to failure 
of track have also increased in the recent 
years. From three serious accidents during 
\he five year period  1963-64 to   1967-68." 

"Equally we find, the failure of the 
Railway Staff or human element was 
responsible for a large number of, serious 
accidents. The number of accidents 
attributable to human element has 
remained almost static 
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[Shri Dinesh Goswami] 
arou'nd 43 per cent during the last five year 
period." 

Therefore, the fact remains that if these 
accidents have taken place, you cannot blame 
th« human element alone. These accidents 
have taken place because the railway 
administration has not been able to modernise 
its equipment and the equipment over the 
years has t>een such that a major portion can 
no longer be in use. It has been admitted by 
the railway administration that the actual 
length of track renewal has gone down 
considerably year after year. Over the years 
the amount we have spent for track renewal 
has decreased. The reports and the documents 
with Us show that in the Second Five Year 
Plan, long back in 1956—61, the average 
annual outlay was Rs. 30.01 crores. In the 
Fifth Five Year Plan it has come to Rs. 35 
crores. Looking in terms of the relative money 
value and the increasing inflation you find 
that we are probably spending one-third of -
what we used to spend even at the time of the 
Second Five Year Plan even which was not 
sufficient for track renewals. I do not have the 
current figures of track renewals. But in 1978 
iVi broad gauge lines tout of 49,522 ■ 
kilometres you have got defective tracks 
which require renewal to the extent of 10,781 
kilometres. That means, out of 50,000 or a 
little less than 50,000 kilometres more than 
10,700 Kilometres require renewals. I do not 
have the exact figures as of today. But you 
have done nothing. So much so that the 
railways in very important lines have been 
compelled to go in for speed restriction, 
because your tracks a^c not in proper order. 
You have gone in for speed restrictions. 
Again the Sikri Commission Report and other 
reports bear me out, in 1968 you had put 
speed restrictions on tracks of about 788 
kilometres and from 19i68 to 1978 the figures 
of 788 kilometres rose to 1966 kilometres. 
And I do not know what the figure is in the 
year  1981.    That means,  every year 

you have been compelled to put more and 
more speed restrictions on leng-their and 
lengtheir routes. And many of the accidents 
are attributable to the fact that either your 
tracks have outlived their utility or are de-
fective. 

The railway fractures have also increased 
tremendously over the years, at page 185 of 
this report I find— 

"From the review made in Chapter H we 
find that the number of accidents attributed 
to rail fractures has increased substantially 
in recent years. As mentioned later in 
paragraph 278, rail fractures o" running 
lines have also gone up and the delay in 
track renewal would have ctftitributed to 
thig in some measure." 

One can take the excusg fOr accidents in 
which element has not control Such accidents 
are bound to take place. But when you find 
that track inspection is not made properly and 
track renewal is not undertaken for years 
together, accidents will natural, ly go on 
taking place increasingly. T'vere is a backlog 
of railway fractures and I think the railway 
administration shall have to take some 
responsibility. What is the quantum of this 
backlog of railway fractures? The backlog of 
railway fractures was 2400 kilometres at the 
beginning of the First Five Year Plan. But in 
1978 it was 6000 kilometres.' In 1981 it must 
have gone up to 7000 or 8000 kilometres. 

Then according to the ultrasonic rail flaw 
detecters—I do not know in how many parts 
of the country the.se detecters are used—-
railway track of 6000 kilometres has lost its 
period of life. Out of 60,000 total route kilo-
metres of this country one-tenth of the route 
kilometres has lost its period of life. And you 
ask us to travel on the same routes and if acci- 

http://the.se/
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dents take place, you come and say, well, 
accidents do take place, We are cautious, We 
are very careful and tne number of accidents 
has gone down. 

[The    Vice-chairman     (Dr.    Raliq 
Zakaria)   in  the   Chair.] 

How do you expect us to travel in overaged 
.coaches, and yet accidents not to take place. 
Out of over 25,0L)o passenger coaches, 7500 
are overaged. My purpose of saying this is not 
merely to blame the railway administration. 
What I am trying to point out is, my greatest 
grievance, is that even after such major 
accidents you still come to ir'arliament with 
statements of the type you have placed On the 
Table of the House. You should, instead, have 
said, "Look here, with such type of tracks 
with such type of over-aged coaches, 
accidents are bound to happen,..." and you 
should have appealed to this country and to 
this Parliament to give you more money. If 
you come and say that accidents are gradually 
diminishing, how can you expect Parliament 
to give you more funds? This kind of 
statement only creates complacency in the 
railway administration. The railway required 
Rs. 620 crores for track renewals and we gave 
them only Rs. 500 crores. Naturally accidents 
inevitably are going to take place. 

Bridge repair is one of the major items of 
expenditure. The immediate necessity of 
Railways was Rs. 140 crores and we have 
given them Rs. 90 crores. And what- is the 
condition of railway bridges? Many of .the 
railway bridges are classified as distress 
bridges. When the Wanchoo Commission 
went into this question and enquired about 
accidents, the number of distress bridges was 
1,247. When Mr. Sikri went into the question 
of accidents, the number of distress bridges 
had gone upto 3,553. Over the years the 
number of distress bridges had gone from 
1,247 to 3,553 in 1978. The uptodate statistics 
are not available. The bridge over Bagmati 
river itself was classified as distress bridge 
according to the report 

of the Commissioner who enquired into it. 
His report said that it is a vulnerable bridge 
and workmen were to be brought there from 
16th June. I do not know what was sacrosanct 
about 16th of June. Why not earlier to avoid 
accident? 

THE MINISTER OF RAILWAYS (SHRI 
KEDAR PANDE): That accident was not due 
to bad bridge. That was quite sound. The 
bridge was all right. 

SHRI DINESH GOSWAMI: Then how did 
it take place? We are in doubt. The Railway 
Board chiefs view was that there was a gale 
and people shut their windows at that time. In 
this country planes are grounded and trains 
fly. We have come to that situation. The latest 
report of the Commissioner does not 
corroborate the statement of the Chief of the 
Railway Board. The report of the 
Commissioner is that brakes were not applied. 
I would like to get some clarification. 

The Sikri Commission report says that in 
1963-64, 2,292 accidents took place because 
of defective equipment. This figure came to 
9,256 in 1977-78 {Time bell rings). I will take 
only five minutes more. Since you have rung 
the bell, my other colleagues will take up 
other issues. So far as human element is 
concerned, I will not dwell much on that 
aspect. It has been admitted by all that it is 
possible because of unhealthy industrial 
relations. Can you expect healthy industrial 
relation if you bring Ordinances which will 
make all the working community angry? On 
pages 31— 38 of this report it is said that 
many accident.s take place because engine 
drivers and others are asked to work more 
because of which their reflexes get 
diminished. Many accidents have taken place 
because drivers could not apply brakes at the 
proper time. They cannot do so unless their 
reflex is in perfect order. 

In railway travel, apart from accidents,  
there  are     other     deficien.cies 
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whether it is a question of reservation, whether 
it is a question of punctuality or whether it is a 
question of getting information. We carry the 
impression that almost the Railway 
administration takeg passengers for granted. 
There is no sense of involvement that you are 
really doing a national job or that the tirst duty 
of these people is to please the customer. 
Therefore, Sir, I will humbly beg of this House 
to consider this question. 1 do not want to 
introduce politics but there is a demand that 
the Minister should resign. Sir if that be the 
criterion, whom should I ask to resign? If I say 
that the Railway Minister should resign for the 
railway accidents, then. Sir, I will have to ask 
the Finance Minister to resign for tile price 
rise, I have to ask the Communications 
Minister to resign because, even according to 
the ruling party members, the telephones are 
non-functioning instruments, I have to ask the 
Civil Supplies Minister to resign because 
goods are not available, the Home Minister is 
to resign because of the failure to tackle pro-
blem, and the Agricultural Minister is to resign 
because he has to import ifpod and, Sir, the 
Cabinet will be without Ministers at all. 
Therefore, what will be the utility of asking for 
the resignation of this Minister? Sir, I do not 
want to introduce politics. But I feel that the 
time has come now when we must also look to 
the difficulties of the railways. The railways 
must be provided with more money (Time bell 
rings) if we want these accidents not to take 
place, and priorities must be fixed and I feel 
that the Railway Minister should not give a 
sense of complacency to the country saying 
that everything is well. Everything is not well 
either on the human side or on the mechanical 
side of the railway administration and if 
something is not done at the earliest, I think 
we may have to face many a calamity like this 
within a very short time. (Time bell rings). Sir, 
I have many more points to make. But because 
the time is short and you 

have rung the bell, I will conclude and I hope 
that the other Members will draw the 
attention of the House to the other things. 

> ' I 
thank you very much for    giving me this 
opportunity. Thank you. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Yes, Mi". Sukul. Ten 
minutes only^ 

SHRI P. N. SUKUL (Uttar Pradesh) : Sir, it 
is indeed a very grave matter and, in fact, a 
matter of national concern that one after the 
other railway accidents have been occurring, 
not only in the past, but in the present also, 
and I have been informed that even today a 
railway accident has occuied somewhere near 
Bombay. I do not know. I have not heard the 
news myself. But somebody told me in the 
Central Hall here that while we are discussing 
the railway accidents here, the number of 
accidents has increased by one. 

Sir, the railways provide one of the essential 
infrastructures for our economy and therein 
lies the importance of the railways. Iron and 
steel, coal, petrol and petro-products, 
fertilizers, sugar foodgrains and other 
consumer goods are all transported by the rail-
ways and the human beings also are 
transported. All these materials are transported 
for the human beings and when we sep that 
one after the other accidents are occurring on 
account of which human beings are dying, 
rather are b<5ing killed, because of negligent 
driving, I assure you, Sir, that even our party 
members and those of us in the Government 
also feel very much concerned about this. 
When I see the accidents year-wise, I really 
agree with our Minister that after 1960-61, we 
find that there has been a steady decrease in 
the number of accidents up to 1973-74. In 
1960-61, the number was 2,131 and, in 1973-
74, the number comes down to 782. But, in 
1974-75 and 1975-76, the 
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number started rising again. May be that it was 
due to industrial disputes because of the 
railway strike and all that. But there is one 
thing about ; which there is no doubt and it is 
that during the emergency, ih 1976-77, the 
number of railway accidents was 780, the 
lowest. It means perhaps that if such stringent 
measures are adopted as were adopted during 
the emergency, if real discipline is enforced as 
was enforced during the emergency period, 
this number could be brought down. 

. SHRI SADASHIV BAGAITKAR 
(Maharashtra): You recommend it to the 
Minister.  (Interruptions). 

SHRI P. N. SUKUL:  This is     one view. Why 
do you interrup?   {Inter-j xuptions). 

THE        VICE-CHAIRMAN      (DR. RAFIQ  
ZAKARIA):  Mr.     Bagaitkar, please do not 
interrupt every speaker.. ' That is not fair. 

SHRI P. N. SUKUL: Mr. Vice-Chairman. 
you have to allow me more time if such 
interruptions continue. 

Now, Sir, I have myself said that 1 .   do agree that 
these accidents must be '  stopped.     In seven 
months in     this >: year itself, more     than 400    
persons ^ have been killed in accidents.     The other  
day  the  Deputy  Minister  told the Lok Sabha that 
the number is 388. But our papers say     that it is   
more than 400, and that is why I say that   I it is 
really a very important matter    I and we should not 
view it politically. Politically  we canrnot  arrive  at  
any conclusion.  Any of our     adversaries may die 
or anybody else may die if such accidents continue 
and no proper check is enforced. 

There are several reasons for this, Sir. As our 
hon. friend, Mr. Goswami, ^ was telling us, 
automatic warning signals have been installed on 
only 1312 kilometres out of 1 lakh kilometres 
track. This should be increased, and greater 
kilometres should be covered by     automatic    
warning 

signals. Our sick wagons are supposed to be 
more than 35,000, oiu? sick coaches more 
than 7500, and our sick bridges more than 
3500 or 33S3, to be exact. All these have to be 
ciu-ed. And, as our hon. friend, Mr. Goswami, 
was saying, in fact our Railways require six 
thousand crores of rupees, while we are able 
to give them only Rs. 500 crores. It is oiu: 
inability it is owe national inability. If we 
provide them Rs. 6000 crores today, our entire 
Budget will be upset; we cannot do that. And 
that is why we have to think of some other 
ways. We have to take the workers into 
confidence; there is no doubt abo'rt it. Their 
legitimate demands ha"^'e to be met. And if 
we take them il^to confidence, at least the 
aiocidendis that occvia- because of manual 
negligence, can be reduced considerably.    
{Time hell rings). 

Rule  176 accidents 

The Bagmati tragedy is really the worst 
tragedy in the history of the * Railways. Besides 
Bagmati, so many other tragedies have occurred. 
There wag one at Bilaspur and in Mehsana On 
the 11th Feburary a tragedy occurred in 
Vaniambadi where two fast trains collided with a 
g'oods train, killing 23 persons. On the 16th Feb-
ruary, again another very bad tragedy occurred 
wheTn the Kanpur-Barauni passenger hit the 
stationary Avadh-Tirhut Mail in Chapra district, 
'when 25 persons were killed and 15 were in-
jured. These tragedies have to be averted. And 
they can be averted only •be replacing the sick 
wagohs, sick coaches an sick bridges. (Time bell 
rings) You gave me ten minutes, out of which 
two minutes were taken away   in   disturbance   
and... 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): We have to con 
clude it within two-and-half hours. 
Every party has been given a specific 
time. t  . 

SHRI P. N. SUKUL: Nearly ten per cent 
route kilometre lines are due for renewal. That 
is what the former Railway Minister, Mr. 
Dandavate, told on the 21st August, 1978. 
And Mr. George Fernandes also once wrote to 
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[Shri P. N. Sukul] the Railway Minister, 
saying that 10,000 kilometres out of 65,000 
kilometres; railway track was due for renewal. 
This renewal must be attended to as best as we 
can and as early as possible. I am sure, the hon. 
Railway Minister is looking into all these 
matters. He has repeatedly said in this House 
and in the other House that he is very much 
alive to the situation. I earnestly hope that he 
will try to prevail upon his colleagues—at least 
the Finance Minister—to provide more funds 
to him. Thig renewal, this replacement of 
coaches maintenance of railway track, etc. 
should be done properly. Otherwise, despite 
Pandit Kunzru Committee, Wan-choo 
Committee, Railway Accidents' Inquiry 
Committee or Sikri Committee and in spite of 
the discussion in this House and in the other 
House, •we have not been able to reduce the 
number of these accidents or at least the 
number of all these deaths. That is why, I 
request our Government and the Minister who 
is alive to the situation, to be more alive. Our 
officers have to be taken to task. Our Ministers 
blame the officers, the officers blame the 
w.orkers, etc. They do not take the 
responsibility for these deaths. We are shifting 
our responsibility, The Minister says the 
:Offlx;ers are responsible. When you consult 
the officers, they say that the staff is very 
negligent. They don't try to understand the 
problem. By shifting our resE>onsibility, we 
are not going to improve the state of affairs. 
Therefore, I request my Minister to be more 
alive to the situation to take the workers into 
confidence and prevail upon the Prime 
Minister and the Finance Minister to grant 
funds for the purpose of renewal, etc. If this 
thing is done, I am sure that these accidents 
can be avoided and our Government can meet 
the situation squarely. The remedy does not lie 
in giving punishment to the staff. Recently our 
Minister said in Gorakh-pur that those guilty 
will be punished. We will not be able to reduce 
the number of accidents by punish- 

ing a few persons. With these words 
I finish my speech. But I request 
my brethern in the opposition that 
they must not view thig thing from 
a political angle. If we all cooperate 
and help our Government and the 
Minister and the Minister is able to 
prevail upon the officers and if the 
officers are able to get the work from 
the workers, everything will be all 
right. > -, -    ;.   ^ 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra); The statement given by the 
Railway Minister shows not only complacency, 
but total inadequacy of the reasons as to why the 
accidents have taken place and the measures 
which his Department wants to adopt because the 
statement given by him running into 7 or 8 pages 
actually does not highlight the thrust of his effort 
to remedy the situation. As my friend Mr. Sukul 
has said, this is a human problem and I do not 
want to politicalise it. Personally, I have no 
disrespect for any of the Ministers here because I 
do not want to make it a personal matter. It is a 
matter where tremendous loss of life has taken 
place. At the same time, I will be failing in my 
duty if I do not highlight the efficiency of the 
Railways in tackling this ' matter. We are elected 
to highlight this aspect. If I fail in that, then I will 
be failing i'n doing justice to my duty. I am not 
going to repeat the statistics of the Sikri 
Committee Report because that has already been 
mentioned, I will deal with all the aspects point by 
point. The first aspect is about the loss of human 
life. I want to tell the Railway Minister that I v/as 
present at the hospital where the two accidents 
took place on the line and near the town I stay in 
Maharashtra. I saw the utter negligence of the 
Railway Officers in attending to the injured ^ as 
well to those who were killed. People get just 
frustrated and annoyed. So, one of the immediate 
reforms which is needed in the Railway Mifjistry 
is a yery  sympathetic 
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and sensitive approach by the Railway 
administration to those injured and to the kith 
and kin of those who have been killed. 

Then, Sir, what are the reasons that you 
have mentioned in the statement? If I go 
through the statement it will take more time 
and I do not want to go into that. I think, Mr. 
Dinesh Goswami has read from the Sikri 
Report. You say and you have already 
accepted that there is a lack of rehabilitation 
of the track. Then you say that there is 
somewhere human failure. Then there are rol-
ling stock problems and so on and so forth. 
But the basic problem that I find is the 
inefficient investment in the railways. Sir, I 
remember that I was once discussingi with 
Mr. Pai when he was the Railway Minister 
about the total development plans of the 
railways. We were just at the end of the 
Fourth Plan and the beginning of the Fifth 
Plan and I was a member of the Treasury 
Benches. He was telling me, "Mr. Kulkarni, 
what we are doing for the Railways is 
nothing. The country is developing. We want 
industrialisation. But the laying of the railway 
lines, keeping the railway-lines in trim, and 
keeping the staff and every, body on the job is 
a tremendous investment in resources and 
human beings." Sir, actually we have failed in 
that. LA.nd the result of which is the large 
number of accidents and the enormous loss of 
human life. As has been rightly pointed out 
and shown in the Sikri Report, 45 per cent to 
49 per cent of the lives lost are due to 
mechanical failure. And it is no human aspect 
and it is all due to mechanical failures. That 
means, it is a lack of investment in the rolling 
stock. 

Sir, I would also draw the attention of the 
Finance Minister who is luckily here to one 
thing. Of course, he is going through his own 
files. If the Finance Minister could be a little 
bit more   considerate   towards   the   Rail- 

way Minister, all these things of 
losses of lives and the inordinate 
delays in the movement of goods 
wagons, etc., would have been mini 
mised. And for avoiding these things 
from which we are suffering, it is 
necessary for the Railway Ministry 
to take one decision. You know that 
the things cannot be done by gim 
micks. Where a machine is required, 
the work cannot be done by the hands. 
Sir, there is a saying in Marathi that 
a thing which can be done by an 
iron rod cannot be done by the wood. 
Similarly, all these things, and this 
efficient management requires a lot 
of investment for improvement. But, 
Mr. Mirister, you are responsible— 
by 'you', don't take it personally— 
your Board is responsible for the 
negligence, for the corruption and for 
the maladministration. Sir, when 
ever We go and visit the stations in 
our own route, we just casually talk 
with the station master and the others 
there. And when I ask the gangman 
coming after examining the track as 
to how many hours he has put in, he 
says that he has put in something 
between 16 to 18 hours. And would 
you expect a man with an alert brain 
to walk 16 miles in the dead of the 
night, during the rain or storm? What 
would you expect of him? Then there 
are the drivers. I don't blame the 
drivers if they are mostly in a 
drunken state. We cannot help it 
because the onerous job of driving 
the train and the overtime that is 
required to be put in are such that 
he cannot bear them. So, this is an 
other aspect which has to be gone 
into. You cannot keep efficiency by 
asking or flogging a horse which is 
really tired. " .  .    . 
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About corruption. Sir, the less said the 
better. I am really sorry. Sir, to bring to your 
notice that the Railway Minister himself has 
admitted this in answer to a question on the 
21st August, 1981. I piit( that question about 
the criticism in the 'Blitz' magazine under the 
caption, "Railway Minister     abets    coal     
smuggling". 
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[Shri Arvind Ganesh Kulkartii] 
Now, what is the reply? I am sorry to point 
out—Mr. Pande, don't take it personally, for 
Heaven's sake—the reply is: Yes. The order 
for allotment of wagons in favour of some 
concerns for movement of coal which was the 
subject-matter of this news item, has since 
been cancelled. When all along the line, the 
moral values have eroded and this is the reply 
given by you and your Ministry saying that 
the order has been cancelled, what type of 
impression your officers, the Ministers and 
the Railway Board officers, the higher 
officers are going to create at a lower level? 1 
don't blame you personally, for Heaven's 
sake, don't take it a personal attack. I am 
sayng that the value system in this country has 
all along the line been eroded and that is why 
we are facing all these problems. When you 
all along claim that turnout of railway wagons 
has improved, this is a statement by a State 
Government Minister in Maharashtra, Mr. 
Tilak— it is in Marathi, and the meaning is—
because there is no coal available at Paradeep, 
the thermal power stations has been closed 
down. This is another aspect of the 
inefficiency. 

Mr. Sukul aked me not to politi-calise the 
issue. Here is the rhiblic Accounts Committee's 
Report of 7th Lok Sabha which says that some 
coirwpany has occupied fthe railway land. Then 
86th Report deals with unauthorised occupation 
of railway lands by M/s. Oriental Furnishing and 
Building, and some Pure Drinks etc. But Mr. 
Pande is sitting silent. If you are going to do like 
this, what type of administration you expect 
under your leadership where everyone, right 
from the Minister, every . officer is obliging 
either his partyman or an officer somewhere or a 
relative somewhere? What do you expect of 
administration? I am' not touching those points 
which have been touched already by my friends, 
but Mr. Pande, I request you to have some 
introspection. I fully agree with Mr. Go-
swami—I    also   remarked    on   that 

day—that the days of Lai Bahadur Shastri 
have gone. Problems then also were of the 
same nature but the calibre of the officers 
carrying the load was of a high order. They 
were the mountains in this country.—I speak 
of those political personalities who showed by 
their behaviour what type of a person a 
Minister should be. But now we are all 
pygmies left here to rule this country. Now 
whether 2,000 people are drowned in the 
Bagmati or 10,000 people, what ever it is, 
there is a joke and a cartoon drawn by 
Laxman where he says: Please build hospitals 
all along the railway track. That is the easiest 
way of helping the people who are either 
killed or injured. I do not go to that extent. 
But Mr, Minister, I am moved to the extent, 
without injecting politics, I feel that either Mr. 
Venkataraman has to yield or you have to 
yield. If Mr. Venkataraman does not yield and 
provide money, you close down the railway 
line for traffic because you are killing people. 
A decision either ■way will have to be taken. 
If the country has to progress, investment has 
to be made; efficient management has to be 
enforc-ed and discipline has to be forged and 
corruption ha.'! to be removed and political 
advantage should not be taken, if you want to 
develop this country. If you do not want to 
deve. lop this country... (Jn.te7T(ipttons) 
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SHRI SYED SIBTE RAZI (Uttar Pradesh): 
The Opposition should also co-operate. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No interruption please . . . Mr. 
Kulkarni, please confine yourself .   .   .   
(Interritptions) 

SHRI ARVIND GANESH KULKARNI: 
My dear friend, you do not know. When your 
party was sitting on this side, even on small 
things, everybody' was shouting like any-
thing. Those were the times. Sitting on this 
side now, you do not know anything about 
that. You have come very lately.    ITiis  co-
operation 
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requested by the  Prime  Minister... 
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kulkarni, please conclude. 
You have taken more than your time.    
(Intenuptions) 

SHRI ARVIND GANESH KUL 
KARNI: We do not want to oppose 
i'or opposition's sake. At the end, I 
would like to say... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kulkarni, you have taken 
thirteen minutes. Ten minutes   was  the  time   
allotted. 

SHRI ARVIND GANESH KULKARNI): 
Sir, I will take only half a minute more. 
Would you please sit down, Sir, so that I may 
conclude? 

• THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I will sit down, provided you 
conclude within half a minute. 

SHRI ARVIND GANESH KULKARNI: I 
always keep my promise. I am a person who 
has self-respect and  a promise. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am very happy to  hear that. 

SHRI ARVIND GANESH KULKARNI:  
Thank you very much, Sir. 

AN. HON. MEMBER: It is a rare 
commodity these days. 

SHRI ARVIND GANESH KULKARNI; 
It may be a new thing to you.  But it is  a 
practice to me. 

Sir, I would mention my last point within half a 
minute, i would request the hon. Minister with 
folded hands, if he has the interest of the develop-
ment of the country at heart, he should see that 
whatever has been f mentioned by me as abuses 
of power are shunned. Thank you. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Shrimati Adi-varekar. You have 
ten minutes. 

SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR (Maharashtra); Mr. Vice-
Chairman, Sir, it is not only these three 
accidents which we are discussing today, but 
we take this opportunity to bring to the focus 
the efforts which should be put in to avoid 
these types of accidents. I am really 
optimistic and I feel that this debate will not 
be futile and it will definitely yield results. 
Railway accidents are not a new 
phenomenon. They 'always occur.. But since 
1977, we are having a real spurt in major and 
minor accidents on the Railways, which 
involve not only loss of the lives of innocent 
passengers, but they also cause a heavy loss 
in Railways' and users' property. Ultimately, 
this results in disruption of traffic and 
consequently damages the economy of the 
country. Sir, not only we are aware of this^ 
but we also know that the Railways are more 
aware of it. Every time, a major or minor 
accident occurs a high powered committee or 
a special committee is appointed to go into 
the reasons as to how and why such an 
accident has occurred aod to suggest 
preventive remedies and measures. Also, Sir, 
there are various enquiries conducted by the 
Commissioners of Railway Safety and 
volumes of reports have been submitted by 
the Committees concerned. The way the 
accidents are taking place, to me, it appears 
that the senior-most officers of the Railways 
either do not have the time or they do not 
bother to gla'nce through the pages of these 
reports—which speak volumes—for 
implementing some measures which are 
suggested therein. My personnel request to 
the hon. Railway Minister is, he, along with 
his colleagues, should personally find time to 
go through these reports and the findings and 
then they should brief the General Managers 
and the Railway Board members about the 
observations made in these reports and try to 
implement  them. 

Rulfl  17d accidents 

Another thing which I would like to draw 
the attention of the hon. Minister is, the 
journals of the Rail- 
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way Board and the various zones do not 
publish the reports of the Commissioners of 
Railway Safety. Because of this,    the other    
railway workers are ignorant about the facts 
which are being   mentioned   therein.   This 
certainly  gives  a feeling <that the Railway 
Board does ^°i take the workers into  
confidence, in giving the necessary 
information. I am sure, the hon. Minister    will    
Idbk into this matter . and give proper publicity 
to these reports    and    the   findings.   I have 
no doubt that the primary cause of decrease in    
passenger    safety and increase   in   railway   
accidents is only because  of the low  level  of  
investment a"d amount approved   by   the 
Yojana Bhavan, specially during the last one 
decade. Sir, it is not a secret that  the Janata  
Government and its immediate successor 
government went out of the way to boost the 
interests of  the highway    builders    of    auto- 
■ mobiles and private sector road transport 
industries and since many years I   feel   that   
the Railway Board has failed to put up their 
case in a strong convincing    way before the 
Planners and the nation. 

And the amount that was sanctioned, even 
within that overall amount, I think sufficient 
high priority has not been given to track 
renewal and modernisation programme. The 
result is that we have failed to get the 
maximum benefit from either electrification 
or dieselisation of routes. 

The Railways are having a large crew of 
mechanical engineers and naturally they have 
an equally large and dominant say, who rather 
favour to utilise major part of funds for 
modernisation of rolling stock, specially 
locomotives. But I fail to understand how we 
can run modern locomotives on ancient worn-
out tracks without the danger of accidents. 

Sir, the other important aspect which 
requires a fresh look is the necessity of 
improved electronic and electro-mechanical  
signalling. This  is 

slightly overlooked and proper emphasis and 
efforts are not inaffe to have railways own 
productive unit for signalling and 
telecommunication equipment. In many of the 
cases the blame is attributed to personnel as 
human failures. This could, to a large extent, 
be avoided if we have proper modern 
signalling equipments. Sir, if I mistake not, 
many years ago there was a suggestion from 
some international expert for introduction of 
CTC, i.e. centralised track control, which it is 
claimed is comparatively more economical 
than track doubling and , it is accident proof—
safe. Can We not once again consider this pro-
posal in the present context? I would very 
much wish that the hon. Minister gives a 
second consideration to it and finds out how 
helpful the proposal could be. 

Rule   17fj accide-nts 

Sir, one more thing that requires a second 
look" is in the staffing pattern. In the name of 
safety a large number of senior posts have 
been created in various zones and divisions. 
What we want to know is, are they really 
doing some service or are they just marking 
time for some other posts? It is being reported 
that the turnover is SQ high that hardly anyone 
puts more than one year's service in these 
positions. The hon. Minister should set 
matters right in this direction and should ask 
the Railway Board to have more consultation 
with the Union Public Service Commission to 
ask for better quality of persons for 
transportation cadre. 

Sir, before I close I must refer to the large 
number of mishaps that are taking place in 
Bombay suburban sections. Just now also Mr. 
Sukul reported about one more accident that has 
taken place in Bombay. I hope that will also draw 
the attention of the hon. Minister how serious Is 
the condition of the suburban section of ., 
Bombay so far as mishaps are concerned. It is 
reported that almost every week there is one 
accident on the Bombay suburban Jines and I am 
sure the hon. Minister fg well aware of it and will 
give his topmost atten- 
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tion to it as lakhs of commuters tra 
vel by it. .,. -. I  '» 

Sir, we are aware of the efforts made by the 
Ministry On all fronts to prevent accidents, 
but it to be 'Sone on a war footing to prevent 
accidents and also to minimise their number. 
Immediately and timely action needs to be 
taken to avert the possibility of accidents and 
also to minimise the accidents. So I only 
hope that 5 P.M. the hon. Minister will not 
fail . to sTiow the strong will to implement 
them and to do something about it. Thank 
you. Sir. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Thank you, Madam, for strictly 
adhering to the time schedule. Mr. Era 
Sezhiyan. 

SHRI ERA SEZHIYAN (Tamil 
Nadu): Mr. Vice-Chairman, Sir, the 
alarming rate of increase in the 
railway accidents ano the horrid tales 
and harrowing pictures of the trage 
dies that one sees in the papers every 
day leave much to be desired in the 
working of the Railway Ministry. Even 
though the hon. Minister and his 
valuable colleague may feel proud 
sometimes of the performance of the 
- railways, the country, the people and 
those who use these railways have the 
least joy in their hearts and" minds 
while ^travelling in them. The most 
insecure mode in India now is to go 
by the train. We do not know whe 
ther we will reach our destination or 
not. Often, we may reach the destina 
tion in the other world much quicker 
by travelling by train. .; 

Trotting out figures will not solve the 
problem. Figures such as so many million train 
kilometres, or passenger train kilemetres etc. 
probably may work to give satisfaction to 
someone, f but the real tragedy is he alarming 
rate at which such accideflts are allowed to 
happen. Even there, there is a concerted 
propaganda to minimise the impact of most of 
the accidents that are taking place. As per the 
book that has been supplied to us 

alongwith the Budget papers—about a review 
of the accidents on the Indian Government 
Railway—the ntunber of casualties for 1978-
79 have been put at 113, whereas in the last 7 
months— January to July, 1981—it has gone 
up to 455. I do not think this gives a. com-
placent picture. The Minister may come 
forward and say that he has nothing to do 
with this one; it is nature's will, or as 
ordained by God, or whatever other execuse 
he may trot out. The mover of the Motion, 
Mr. Dinesh Goswami^ also said that there is a 
niove to minimise whenver these accidents 
happen. That is the most hurting part of it—
that ap^-t from the tragedy, they always try to 
come out with some explanation or the other, 
wanting to minimise wanting to submerge 
everything. Take for example, the train 
disaster near Mansi in Bihar—hig own State. 
There the first press reports said that the 
Deputy Speaker of the State Assembly^ Mr. 
Gajendra Prasad Himanshu, stated after a 
visit to the accident site that "the train was 
over-crowded and hundreds were travelling 
on its roof". He put the death toll in this big 
train disaster on Saturday night as 3000. 
Another Minister of Bihar, the Minister for 
Cooperation, Mr. Ghanashjram Mahto, who 
was camping at the accident site alongwith 
the Rural Development Minister, Chaudhary 
Salaud-din, however, estimated the death toll 
at 2,500. Do you mean to say that they had 
some political motivation? Were they making 
a political capital out of" this? 
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SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh); Also the Chief Minister. 

SHRI ERA SEZHIYAN: Chief Minister's 
figure I do not have. The Deputy Speaker and 
a Minister in the Bihar Ministry who visited 
the site ■and camped there gave these figures 
to the Press—one gave the figure ot 3000 
dead and the other gave the figure of 2500. 
Now our hon. Minister comes forward and 
says that the figure was 270 or so. We do not 
know about  the  other  things—the number 
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[Shri Era Sezhiyan] of tickets  etc.  Also 
before even the enquiry could be held and the 
find-     | ings    revealed^    the   Railway   Board     
I came out with a very unusual excuse that  there  
was   a  big  cyclone  there and the train was 
taken as a toy and thrown into the river.  On the 
same day the papers have saifl: 

"METEOROLOGY DEPARTMENT 
BEWILDERED 

The Directorate-General of Meteorology 
seems to be bewildered by reports that a 
cyclonic storm had hit the Samastipur-
Banmankhi passenger train on June 6, 
resulting in seven bogies plunging into 
Bagmati river." 

Sir, this is the state of affairs that the 
Meteorological Department is not aware of it 
and the eye-witnesses say there was a sudden 
brake and it went into the river. Probably they 
are working with redoubled vigour or 
doubled vigour in that where on a single track 
one train can go our Railway Minister is 
trying to put two trains at the same tinie, 
causing so many collisions. 

Sir, the basic thing that is happening is 
complacency and. non-planning. The 
Government that works has got a department 
that refuses to work or hag not worked St all. 
In this connection I want to give one figure 
and seek the hon. Minister's clarification. If 
you take the amount spent on the repairs and 
maintenance of the permanent way and works 
of motive power, the amount spent °n repairs 
and maintenance of carriages and wagons and 
plant and equipment— which is a very vital 
part—for the last four years, you will find 
that the percentage is dropping. The ordinary 
working expenses of 1977-78 to 1981-82—
the budget figures—have gone up If you take 
the repairs and maintenance expenses on 
these four items and see the proportion of the 
ordinary working expenses, from 39.7 per 
cent —nearly 40 per cent—it has come down 
to 37.9 per cent. That means, though, every 
year your gross receipts 

are increasing like anythmg, you are not 
spending as much as is required on repairs 
and maintenance. That is a very basic issue 
on which theso railway accidents are allowed 
to happen. 

Rule   IVG accidents 

Sir, the accidents are more man-n'-'ade or 
department-made aj the hon. mover of the 
Motion put it. It is the empire that is causing 
these things. There is a decline and fall of the 
empire, and before the empire falls the trains 
are falling into the graveyards designed by 
nature. 

On three questions I would like to have the 
clarifications of the Minister. Is it a fact that 
the Firemen are asked to run not only goods 
trains but even mail and express trains? 
Secondly, I want to know whether the 
working hours of the Drivers—even though 
they are fixed at normal rates —often times 
extend from 16 to 18 hours, thereby 
endangering not only their lives but also the 
lives of the commuters who go by those 
trains? The third thing is, I want a categorical 
clarification from the hon. Minister whether it 
is a fact that the Divisional Managers have 
issued a circular on July 23, 1981 to all 
Guards directing them not to waste time in 
checking the vacuum brakes at every station. 
which is said to delay the ttains. This is a very 
important thing—the checking of vacuum 
brakes at every station. This is an age-old 
practice to avoid accidents. But, as per the 
circular stated to have been issued on 23rd 
July, the Guards have been asked to dispense 
with this, an<j the TXRs no longer give any 
certificate about the 6'fficiency of the vacuum 
brakes thereby endangering lives. 

Sir, the hon. Ministers may feel proud 
about their figures. But the other day I was a 
little amused that figures do not matter with 
them. When a question on the suburban trains 
came up in the House, the hon. Deputy 
Minister, Mr. Mallikarjun, said; 

"Sir, the traffic of suburban commuters  
in    Bombay    area is moae 
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than 3.5 million every day and Ij is being 
met." 

Probably, when millions of passengers are 
using the trains, what it one to three hundred 
passengers die? I think they have not come to 
the stage of taking the proportion of all those 
persons who die and the number of persons 
living in India and using the railways. But I 
think the hon. Cabinet Minister is more proud 
of the performance of the Railways because 
v;rithin five minutes, when big lurn came, he 
raised . the figure from 3.5 million to 4.5 
million passengers because, earlier Mr. 
Mallikarjun put the figure at 3.5 million 
passengers. Probably the hon. Cabinet 
Minister feels more proud of his own perfor-
mance and increases the figure within five 
minutes to 4.5 million. Probably, within five 
minutes the number of commuters in Bombay 
had increa"!-ed. So also the rate of death. The 
figure given is that every week 19 accidents 
have been taking place for the last several 
months. Probably by the time we finish the 
discussion one more accident might have 
taken place and tomorrow... (Interruptions) 
The hon. Member wants to know how long [ 
will take. I have the least intention to ask 
them to resign. The commuters are more 
resigned to this sort of situation. Therefore^ 
let them continue and enjoy this. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I call Shri Kalyanasundaram. 
Your party has three minutes only, i have to 
go strictly according to the time. You co-
operate with me. 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu); Sir, I do not want (0 interrupt you. My 
protest is to the Chairman. This is a 
discussion under Rule 176 and not a general 
debate and I am also one of these who have 
given their names. I will take up the matter 
with the Chairman separately, I do not want 
to trouble you, but please allow me to 
whatever extent it !.<! possible to make out 
some points. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You make out ihe points. That 
Will be better. 

SHRI M. KALYANASUNDARAM: It will 
be fit for the Government and the Railway 
Ministry to listen to the Opposition more than 
listening to their own side. Now the Statement 
made tiy the Railway Minister reveals £hat he 
is not repenting or even feel-in the gravity of 
the accidents. Sir, we must be more concerned 
about it because not only they do not realise 
t>ie gravity of the accidents but also there is 
an attempt to suppress the real causes of the 
accidents, i have before me the material, but I 
do not want to go into details. Take one ins-
tance, that of an accident near Bag-.■^ati My 
friend has already explained and s'aid: How is 
it possible for 3 strnm to enter there, without 
the knowledge of the Meteorological De-
partment, without the knowledge of ihe 
Revenue authorities, just to pick up seven 
coaches and throw them into the river 
Bagmati? How are we to believe such a thing? 
Is it not a deliberate attempt to suppress the 
facts? The so-called inquiry by the Railway 
Safety Inspectors has also become a ritual. 
They do not want to get at the truth of the 
matter. And unfortunately such eminent 
people like Kunzru and Wanchoo and the 
third Commission Chairman, Justice Sikri also 
do not want to go beyond what the Railway 
officials and the Railway Ministry put before 
them. I want to say to this House that the 
SHcri Commission has not yet completed its 
report with regard to its second term of 
rf'fcence, which is more important than Ihe 
assessment of the accidents. For the first time, 
this Commission V/as given wider powers to 
go into it, but he has not yet submitted a 
report. Thac is what I understand. So let it be 
there, I am worried aboxit the way in which 
the safety rules and the safety procedures are 
neglected and violated. Some instances were 
given by my friend Mr. Sezhiyan. I can also 
give some of the instances. One is that in 197? 
an agreement was reached  between the 
Railway Board  and 
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the Loco Running Staff Association reducing 
the time on the footplate for a crew to 10 
hours; that means after 10 hours he can claim 
rest if he wants to. Now that agreement is 
cancelled and orders are wifhdrawn. Now he 
can be compelled for any length 3f time. 
(Time-bell rings) For averting accidents, the 
willing co-operation in service of railwaymen 
like loco-men, station masters, pointsmen, 
tabinmen is necessary. Others are, of course, 
necessary in an indirect manner, but they are 
directly involved. They should be protected 
and looked after properly, if you want to avert 
accidents. Secondly, Sir, engines, 
locomotives, coaches, wagons and other 
fittings must be looked after carefully. Do we 
send these coaches periodically for overhaul 
regularly? How . many coaches—leave alone 
the overaged—are sent regularly for 
periodical overhaul in the workshops? Even 
in the workshops what is happening is that the 
workers do not get proper tools. They do not 
get proper spare parts. Those matters, the 
Commission must go into. Do not be under 
the illusion that everything is all right. The 
easiest thing for the Railway Minister or the 
Government or any inspecting official is to 
put the blame on the railwaymen. What can 
tfiey do? You must ^e grateful to the 
railwaymen that inspite of these difficulties 
they are able to carry on at least this much. I 
would not blame the Railway Ministry alone 
but also the Finance Minister. Fortunately, he 
is also siting here. He does not provide 
finance. The railway officials put up propo-
sals for replacements. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I do not think the Finance 
Minister is really concerned with Railway 
finances. 

SHRI M.   KALYANASUNDARAM: Why 
not? He is the ringmaster of the whole circus. 
(Interruptions) 

■ THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That is why he is  supremely 
unresponsive. 
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SHRI M. KALYANASUNDARAM: These 
accidents are only symptoms of a serious 
disaster. We must examine the disease. As an 
efficient doctor, he must treat the disease and 
not  ths  symptoms. 

AN. HON. MEMBER; The Finance 
Minister is helping the railways. 

SHRI M. KALYANASUNDARAM: I 
made the point at the time of the discussions   
on  the   Railway   Budget. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Yoxur time is very limited. 

SHRI M. KALYANASUNDARAM: I do 
not want to take much time. The Rail Bhavan 
authorities are playing politics. Some of the 
officials become sycophants. Whatever the 
Minister says, even -without the infra-
structure, without the resources, they think 
they must show the result. That is how they 
gamble. They enter into adventures. The 
performance must improve, the delays must 
be avoided, and the punctuality must 
improve. (Time-bell rings) One minute. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); I have given you three times.   I 
cannot give more. 

SHRI M. KALYANASUNDARAM: She said 
that there was double standard. Why is this 
double stafi3ard there? At the time when she 
took over, she removed all the superannuated 
officials from the Rail Bhavan. Today on v/hat 
merit is the -term of the present Chairman ex-
tended? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); That is an old point repeated 
again and again. 
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SHRI M. KALYANASUNDARAM: Will 
it not lead to sycophancy among the officials? 
Will they not play politics? How do you 
expect the administration to run smoothly and 
unitedly? There will be groupism and 
'factionalism only to crow catch politicians.     
(Interruptions) 

THE       VICE-CHAIRMAN (DR. 
RAFIQ    ZAKARIA):     Please. Now 
you must co-operate with me. Other 
Members have to speak. 

SHRI M. KALYANASUNDARAM: Half 
a minute. Will the Minister go into the 
question of how far the safety rules and 
procedures are overlooked and how far ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You are repeating. He is 
listening to you. He will deal with all those 
points if he wants to. 

SHRI M. KALYANASUNDARAM: He 
must reduce the hourg of work for the 
locomen.   These are my points. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Thank you. The Deputy Minister 
will intervene. Please finish within i5 
minutes, if possible. (Interruptions) The De-
puty Minister 19 intervening. 

SHRI M. KALYANASUNDARAM: You 
should! have given me five minutes more. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA). The Deputy Minister is 
intervening, and the Railway Minister will 
reply. The Railway Minister ig going to reply. 

SHRI M. KALYANASUNDARAM: 
There is a division of labour between them. 

SHRI HARI SHANKAR BHA-BHRA 
(Rajasthan).   What about me? 

-  THE       VICE-CHAIRMAN        (DR. 
RAFIQ    ZAKARIA):     The      debate will 
continue.    Do not worry.    Your 761 RS—
10 

name is there,    shri Pandey'g name is also 
there. 

Rule  176 accidents 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN): Mr. 
Vice-Chair-man, I stand with a heavy heart to 
express thg deep concern Of the Government 
over the railway accidents. It is true accidents 
have been occurring and they are causing 
agony. The Government, with all the 
machinery at its command, is geared to see 
how best safety can be maintained on Indian 
Railways. Accidentg occur due to collision, 
due to derailment, accidentg occur at level 
crossings and... 

SHRI M.. KALYANASUNDARAM: Now 
due to jumping. 

SHRI MALLIKARJUN; I will deal later 
on with the jumping category which is mostly 
in suburban areas. 

When We compare certain figures from 
January 1980—July 198& the trend of 
accidentg in these categories occurring since 
January 198i to July 1981 has been on the 
decline. At the same time, the concept which 
has been developed outside or inside 
Parliament that the railKvay administration 
does not take care of safety properly, that it ig 
not worried about it, ig totally wrong. Lacunae 
persist, We do agree. But for the removal of 
sUch lacunae Wg do need the active 
cooperation of the structure of the society as a 
whole and of all the political parties, ag the 
honourable Members from opposite have 
mentioned that they are not dealing with the 
railways with any motivation. They believe 
that sincg the railways play a pivotal role in 
the nation's gconomic growth, they want to 
see the railways in the outside arena of their 
political ideology. However, it becomes 
essential for me to inform this august House, 
iVistead 
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[S'hri Mallikarjun] of repeating what is the 
consequence Of an accident, what preventive 
measures we are adopting to avoid    the 
accidents. 

So far as track renewal is concerned, or, 
prior to track renewal or any other thing, I 
would like to mention ■what exactly the Sikri 
Commission recommended and what stepg 
the Government has exactly taken for 
implementation of these recommendations. 
The Sikri Commission was constituted in 
1978 and it submitted its report in two phases, 
in 1979 and in May  1980... 

SHRI M. KALYANASUNDARAM: Is 
the second part available? I inquired from the 
library in the afternoon. The librarian said the 
second part was not available. The second 
part is niore important. 

SHRI MALLIKARJUN; I will come to the 
second part. 

So 'far as the first part is concerned, 32 
observations and 118 recommendations were 
made. Out of the 118 recommendations made 
by the Sikri Commission 110 
recommendations have been implemented 
right now, two recommendations have been 
rejected and six recommendations are still 
under examination. 

So far as the second part is concerned, 
there ig only one observation made and 412 
recommendations by the Committee... 

SHRI M. KALYANASUNDARAM: 
Will you kindly make a statement on 
the floor of the House explaining 
the recommendations and the action 
taken on them? _   „  _      _ 

SHRI MALLIKARJUN When I am 
explaining all this, automatically it becomes 
inevitable on my part to give the information. 

So far as the second part ig concerned, 412    
recommendationg    have 

been made out oj! which 244 have been 
implemented and 106 are under examination 
and some of them have been rejected. So, the 
blame which is being bestowed upon the 
Railways that we do not take into cognizance 
the recommendations of the committee ig 
totally wrong. 

Rule   170 accidcTits 

SHRI M. KALYANASUNDARAM: I did 
not say that. 

SHRI MALLIKARJUN; I am not referring 
to you alone. 

SHRI M. KALYANASUNDARAM: 
Nobody has said i;hat. 

SHRI MALLIKARJUN: Therg is a feeling 
that rtKJommendations dtf the Committee arg 
not taken into cognizance. Now I have stated 
how many recommendations are there and 
how manv have been implemented. 

So far as reasons for accidents are 
concerned, they are multifarious. As my hon. 
friend Goswamiji has said it ig true that track 
renewal is essential. But because of the 
paucity of funds, the Railways could not do it 
on a large scale. The Railways today need Rs. 
11,000 crores, but because of varioug 
constraints in the plan period we were 
allocated Rs. 5,100 crores. So, within this 
plan allocation we have to see how best we 
can deliver the goods in the interests of the 
nation as a whole. 

So far as track renewals are concerned, thig 
year 1,450 kms. of BG and 1,850 kms. of MG 
will be renewed and in this Budget year Rs. 
ilO crores have been allocated whereas the 
total allocation in the entire plan period is Rs. 
500 croreg and 4.200 kms. of BG an'd 2,750 
kms. of MG are to be renewed. 

May I bring to the knowledge of this 
august House that though track renewal ig 
essential, ^e cannot correlate accidents to the 
track conditions only.   We have got 75,550 
rutt- 
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ning track king on the whole and today the 
speed restriction is only in respect of 2,000 
kms. Accidents take place not merely on 
tracks which are fractured. All these have 
been identified. Within the plan allocations, 
Government is making every effort to do this. 
This is about track renewal. 

So far as other preventive measures are 
concerned, to help the railway staff and for 
functional purpose, We have introduced 
certain systems. We do take advantage of 
advanced knowledge ^^ science and 
technology. Not that We are operating the 
Railways i'l a primitive way. There are certain 
things which have been replaced for thg 
advantage of gtafE and passengers. For 
example, we " have got the interlockin,g 
system, axle counters, route relay 
interlocking, automatic warning system and 
ultrasonic flaw detecters. For the benefit Of 
drivers we have colour light signals so that 
drivers can see and 8° ahead. If you 
remember, sometime back we used kerosene 
lamp signals. Today that system is being 
changed. These things are introduced for the 
benefit of all. In the suburban and heavy 
traffic stations, centralised signalling has been 
introduced through route relay and panel 
locking system. We are goibg ahead to see 
how best We can avert untoward accidentg on 
Indian railways. 

Thirdly, I may mention about rolling stock. 
Ag has been mentioned in this august House 
earlier, we do have a certain overaged rolling-
stock, 7,000 odd coacheg and 35,000 wagons 
3nd so on. Now, Sir, for the benefit of this 
House, I will just mention something about 
the periodical overhauls and the routine over-
hauls. In fact, in the recent past. We have 
taken up thig job as a crash programme. In 
thg case of periodic overhauling, even within 
the short period from April to July, 1,440 
rakes have been inspected an'd the time of 
routine overhauling also hag increased.    For 
example, last year, we 

used to have 5,231 wagoug per month for 
periodical overhauling. Today, it has gone up 
to 7,101. We have been increasing this as a 
crash programme because Of the occurrence 
of the accidents and it is not because of the 
criticism by the Opposition nor for any other 
reason. Because human lives are involved in 
the accidents, it is the utmost duty of the 
Government in a democracy to save even a 
single life and to avert such accidents. 
Therefore, Sir, with these 'few things, I would 
like to impress upon the members that the 
Government on its part is making the utmost 
efforts to see how best the acci-dentg can be 
avoided, so far as the details are concerned, it 
is not necessary for me to tell' all those things 
at the moment. My senior colleague will deal 
with those details. The honourable Member, 
Sezhiyanji, hag said that it ig 4.5 million 
passengers travelling On the suburban trains. I 
do correct myself. On that day, because of our 
emotional involvement for a brief period, I 
had mentioned it as 3.5 million. But I correct 
myself in this august House. If is 4.5 million 
passengers as he has said. The suburban 
service in' Bombay, in comparison to the 
world, caters to 50 per cent of the total 
number of passengers travelling by the Indian 
Railways every day. Therefore, the work-load 
has also gone up. We have no objection to 
correct this. I correct myself with regard to 
this.    Thank you. Sir. 

Rule  176 accidcTits 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bhabra, 9 minutes °^^y- 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Mathur, you are cutting into 
Mr. Bhabhra's time, please remember that. 
(Interruptions) . 

Should be Ministry for Railway Accidents. It 
would be better if it is called the Ministry for 
Railway Accidents. 

"In a desparate attempt to show 
showmanship and earn a good name, their 
idea is to forget everything and give a go-
by to every thing guch ag safety rules, 
maintenance of tracks, rolling-stock and 
engines, staff welfare, trade union rights, 
etc. .." 

THE       VICE-CHAIRMAN        (DR. 
RAFIQ ZAKARIA):    Order, order. 

AN HON MEMBER: Sir, on a 
point of order.    (Intcrrwptions) . 

SHRI SHIVA CHANDRA JHA (Bihar). 
The Prime Minister is right. (Interruptions) 
Sir, the Prime Minister is right. 

SHRIMATI HAMIDA HABIBULLAH 
(Uttar Pradesh): Sir, on a point of order.    
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ   
ZAKARIA):     Order,   please. 

What is the net rijsult? You are getting 
accidents. After everything,, the net result is 
that everyday an accident is happening. Wg 
are losing everyday the lives of Indian people. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bagaitkar, I will cut these 
minutes from your speech.    {Interruptions) 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA). That has been said in the House. 
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Chairman,   Sir,   the   Indian   Railways have  
earned... 

THE VICE-CKAIRMAN (DR. RAFIQ 
ZAKARIA). There are still two more speakers and 
Mr. Rama-krishnan is one of them. 

SHRI DIPENDRABHUSAN 
GHOSH: Sir, there is utter neglect and 
mis'managemem: on the part of the Indian railway 
authorities. Not a single day passes in our country 
without a railway accident occurring in one or the 
other Part of our country. Had it occurred in any 
other democratic country, it would have shaken 
tihe very existence of the Government of that 
particular country. In our country also there was a 
timg when a Railway Minister had owned his 
responsibility for an accident occurred in the South. 
Such was the concept of ministerial accountability 
at that time. 

AN  HON.   MEMBER:    And   moral standar(j 
at that time. 

SHRI DIPENDRABHUSAN 
GHOSH: But today, unfortunately, we are having 
Ministers who are coming with a Jugglery o'f 
statistics to prove that the number of railway 
accidents has decreased over the years though the 
toll of lives has been increasing over the years. 
However, I want to categorically state that the 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Shri Dipeiwira-bhsusan Ghosh. 
You have eight minutes to speak. 

SHRI M. KALYANASUNDARAM: What 
will he speak in eight minutes? 

railway accidents which have occurred in the recent 
past are dUg to the utter neglect and misma-
•nagement of the authorities, due to the use of 
outlived rollin,g stock and also putting up of the 
exhausted labour to run the railway system. My 
learned friendg have already stated, quot'.ng 
figures, particularly Mr. Goswami, how the rolling 
stock hag outlived its utihty, how the wagong have 
become sick, how the coaches have become sick 
and the ta-acks   are    unsafe.    But   I  want   to 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I cannot help, I have to follow the 
timings. 

I    drive  home  a  particular  point.    Mr. 
(    Vice-chairman, Sir.  you    must have 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): The Deputy Chairman said that the 
House will go up to 7.00 p.m. 

SHRI DIPENDRABHUSAN 
•GHOSH   (West Bengal).     Mr. Vice- 
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noticed that a sweeping increas'e in 
the I'ailway accidents is beinjg noticed 
since January, 1980, particularly 
after the change in the railway ad- 
ministratdon. What was the reason 
behind it? The reason is that with 
the installation Q'f new administra 
tion in the Railway Board and the 
Railway Ministry, from the Minister 
down to the Chairman of the Railway 
Board and other ofl^cers, to prove 
their showmanship, to show before 
the country that under their steward 
ship, the Railway Ministry has im 
proved the functioning ^f the Indian 
Railways, they have given a go-by 
to all safety measures, to all kinds 
of rules to be observed while running 
the railway system. I want to quote 
only one particular order of the 
Railway Board. My other 'friends 
have cited many other examples. 
That is about the brake power. In 
the passenger coach, 100 per cent 
brake.       power it necessary, 

while    in    the    wagon,    85 per cent brake power 
ig necessary.    But now under   orders      from     
the     Railway Board, these brake powers have been 
reduced to 5 per cent and in    gome cases to less 
than 45 per cent.    Till December, 1980, a brake 
power certificate  issued for  a  goods train  after 
intensive  checking    was  valid  for  a f distance   of  
480  kilometres.     But   in January,   1981,   thg   
Railway     Board ordered th^. brake power 
certificates had to be  issued from    the starting 
station to the terminal station irrespective of    the    
distance.    Sir,     you must consider that in trains 
running over  2000  to    3000     kilometres—for 
example 'from  Cochin  to    Jhansi,  or from      
Madras      to      Jammu-Tawi— three to five 
intensive checkings    a^e necessary.    But,    
according    to     the "^ latest Railway Board orders, 
i'hterme-diary intensive checkings are skiPP^ over.    
I am quoting a particular cir-^'cular issued by the 
Senior Divisional Operating    Supierinitendent,   
Southern Railway, Palghat-Division, dated 23rd -    
July,   1981: 

-L 

"Gaurds should ensure that unnecessarily 
time is not wasted in checking all through 
formations, especially those which are 
havin,g intensive 'end-to-end' brake power 
certificate and ^jo not require any further 
check even by Train Examiner staff". 

According to brake power certificate, this 
intensive checking certificate is valid only up 
to 480 kilometres. But our Railway Board 
circular is asking its railwaymen to do away 
with the intensive checking necessary alfter 
each spell of 480 kilometreg and to run from 
end-to-^d. So naturally, the present railway 
authorities, in their enthusiasm fOr showing 
to the people how the railway system, has 
improved, have given a go-by to aU safety  
rules. 

Secondly,  because I  am not  going to repefit what 
my other friends have stated, I want to stress    
particularly another  point.    The    Railway  
Ministry and  the Minister  have    accepted that 
thei e are sick coaches or the unsafe  tracks  or  the     
outlived  rolling stock.    But what  about the     
people who  ar»   responsible  for the running of 
these trains with the sick coaches on tihe ' insafe 
tracks and with     the outlived    rolling    stock?    
One    must appreciate  their   case.    The    drivers 
who are  asked to  run the train's on the  unsafe  
trackg  with   the  outlived rolling stock  are hei'ng 
asked to put in more  than  ten  hours'    duty at  a 
stretch, sometimes for 12 or 14 hours a day.    My 
friend here has    already stated that there was a 
recommendation of the Miabhoy Tribunal to    re-
duce  the  workirig  hours  of  the   drivers  and 
firemen    within  the     next eight  years.     
Accordingly   there  was an  agreement between  
the All-India Loco Running Staff Association     
and the Union  Railway Ministry that no loco 
running staff would be     PUt to duty  beyonH  ten   
hourg  a  day.    But I      recently the Railway 
Board hag issu-I      ed an order.    I wSirii to    
quote that 1     order. 
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THE       VICE-CHAIRMAN        (DR. 
RAFIQ   ZAKARIA):   I      am      sorry. 
Please just refer to the order because 
:,you have already exceeded your time 
limit. 

o"- 

SHRI DIPENDRABHUSAN GHOSH: 
That    is    all    right    but    it    is    a 
new point which    I   want   to   bring 
home,  that  the  Railway  Board     has 
been insisting on the workers to work     i 
for more  hours than what was sug- 
gested by the Miabhoy Tribunal,    to 
work   morer thaw    what   was   agreed 
upon   between   the     Association   and 
the Railway Ministry  and,  naturally, 
if the workers are asked to run the 
trains with such strain and exhaustion 
on the unsafe tracks    with    outlived     | 
rolling  stock  or  sick  coaches,    what 
would happen?   Naturally   one   must 
take this aspect    into    consideration. 
So, before I fi'nish, I want to draw the 
^ attention of the hon. Minister to the 
fact that in order to avoid the acci 
dents Or minimise the  accidents and 
loss of life over the railway track he 
should take the railwaymen's organi- 
satiohs, the railway workers' organisa 
tions,  into  confidence,  sit   across  the 
table with them and discuss the mat 
ters with them, because they are the 
petople who run  the trains, they are 
the people who take  the responsibi 
lity of running the trains and, there 
fore, they should be taken into confi 
dence   a*nd   their  suggestions    should 
be      worked upon.      I have 

an appeal to make to the hon. Railway 
Minister. I do not know what he will be 
doing, because it is up to him whether he 
would try to uphold the values of ministerial 
accountability which the late Lai Bahadur 
Shastri had set. At least, let there be an all-
party parliamentary committee to look into 
the details of the causes of these accidents, to 
fix up the responsibility and to suggest reme-
dial meaures. 

Thank you, Sir. 

SHRIMATI MONIKA DAS (Karna-taka): 
Mr. Vice-Chairman, Sir, so many of my 
colleagues have given so jnany suggestions    
with    regard    to 
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railway accidents and 'now I would like to 
give some suggestions and put before you 
some facts and figures. 

If we compare the number of railway 
accidents on the Indian Railways from 1973 
till date, definitely the number has come 
down. I can say it hag come down definitely. 

I would only like to examine why railway 
accidents happen.    There are six causes for 
these accidents. Number one is the Station 
Master.    He is also responsible for the 
accidents. Number  two is  the  Guard  and 
Driver. They are also   responsible.    Number 
three is    the    Railway    Porter.    The Railway    
Porter    who    puUg       the lever when the train  
comeg is    also responsible for the accident. 
Number four   is  sabotage—sabotage  knowing- 
J ly or unknowringly. People    remove the 
fishplates when the  train  comes.   : Due   to  
that,   accidents   take     place.   ^ That  is  very  
dangerous.   But  this  is what  is  happening.  
Mischeivoug peo-   ^ pie do that and accidents 
take place. Due to that, accidents happen all over 
Itidia, 

Sir, the Indian Railways is one of the biggest 
concerns in India. When We see the figures, we 
find that in 1974-75, there were 925 accidents, 
and in 1975-76 there were 964 accideints. -If 
you compare these to the pre-Emergency time, 
you find that in 1976-77, the number of 
accidents had gone down. During the 
Emergency, we had seen that the officers were 
working efficiently, the workers were working 
sincerely. I ca'ii tell you that now definitely the 
numbej of accidents hag gone down, but even 
these should not take place because one train 
carries about 1800 people and their lives are 
involved, i can tell you that ih my own 
Divisional Railway, South-Central Railways, at 
Hubli, two or three yearg back, one accident 
took plaoe due to the negligence of the ^ guard. 
The guard had kept the green signal On and he 
slept and the accident took place. And the 
Railway Board gave punishment not to the 
guard but to the driver.    One thing I   may 
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'tell you. Whenever you find any .guilty 
man—whether driver or guard ■Or 
anylx)dy—you see that punishment ■is given 
immediately. I have seen in many oaseg those 
people are kept under suspension and I ha.ve 
also seen that innocent people are punished 
a^rt the real culprits escape. That should not 
be there. 

The other thing is that up to 1975 the 
guards and drivers were not that much 
educated. They used to get promotions from 
different small posts. Now they are all 
educated people. They are all graduates; after 
graduation, tliey take a professional course 
also. So they are professional guards and 
drivers. They are all educated persons. They 
should know the seriousness when they run a 
train carrying so many passengers. 

In my Divisional Railways, the num-l^er 
of accidents has come dowh.    In 

• 1960-61, there were 130 collisions, 141i5 
derailments. Now, during the periods April, 
1980 to July, 1980 and April, 1981 to July, 
1981, the numbers of collisions had come 
down to 21 and 26, respectively. So definitely 
the number has come down. My friends from 
the Opposition may be blaming the Railway 
Minister for this or for that, but he is trying 
his level best to minimise these cases. About 
the level crossing accidents, the number was 
181 in 1960-61; now the number had come 
down to 32. Then the number Of the cases of 
fires in trains was 40'5 in 1960-61; now it is 
only 14. I have giveh the facts and figures. 
My friends may say anything. Of course, it is 
such a big concern; it is not a small concern. 
My request to the Railway Minister is that he 
should impress upon every worker and every 
ofl&cer that they have a duty to look after 
their own Department.    If they 

; do that, I do not think the Railway Minister 
would get so much trouble in this House and 
the officers would get a blame. I have given 
the facts and figures.   I do not want to go into 
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this further because the time is short. But 
these are the facts and figures. Thank you. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Ramakrish-nan.   You have 
got six minutes. 

SHRI R. RAMAKRISHNAN: Mr. Vice-
Chairman, Sir, on August 24, 1981, a. train 
fell i'nto a river at Cinautla in Mexico, killing 
200 people. This quirk of history will be 
laughable, were it not so tragic that today 
exactly 100 yearg later we are discussing the 
same issue. 

According to the statistical reports, the 
hon. Minister would pei-haps like to know, 
the worst recorded disaster in railway history 
was the accident to a military train which 
took place in Grenoble i'n France on 
December 12, 1917 during the World War. 

With due respectg to the hon. Minister who 
appears to have escaped the wrath of the 
Members here—I also join them, I am not one 
for your resignation or anything like that—I 
am very sOrry to say that the tragedy which 
has taken place at Baglagat in Bihar has 
overshadowed, and in fact it is the biggest, the 
worst a'nd the most unfortunate rail disaster 
which has taken place in history. Why has the 
necessity come for so many Members here to 
quote the figures? The fantastic figures of 
2,000 and 3,000 are improbable. But even 
according to your own admission there were 
270 deaths plus, according to the District 
Magistrate, Khagaria, up to 14-6-1981 there 
were 364 persons reported missing. A'nd, the 
Government itself, the Chief Commissioner 
of Railway Safety, has said that in and around 
that area there might have been other persons 
who might have registered with the police and 
other authorities. Let us put it at a 
conservative figure of 100. These total up to 
734 persons who are likely to have lost their 
lives in this accident. 

Sir, I am not here to get the blood Of the 
Government or aYiy such thing. 
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[Shri R. Ramakrishnan] But an issue of 
such a serious magnitude seems to have been 
taken in a lighthearted, cavalier fashion and 
^n easy go lucky attitude seems to prevail at 
least as far as the Railway Ministry goes. I 
am not talking about individual Ministers. 
Thig sort Of cavalier attitude will bri'ng 
credit neither to themselves nor to the Indian 
Railways nor to India itself. 

Why I am saying all this is that our hon. 
Minister has, no doubt, like a good chef in 
Royal Palace, given certain statistics. I am 
just saying that it can be twisted i^ 3ny way. 
There is an old quotation that there are lies, 
and damned and statistics lies. I am not 
suggesting that he is misleading the House. 
Mr. Goswami and others have trodden over 
the Sikri Commission Report. I will come to 
the operative portion of the speech since the 
time is limited. The India'n Railways is the 
fourth largest undertaking in the world, and it 
is the second largest to be managed by a. 
single undertaking. It has got 1.3 million km. 
in distance, covering 7,070 railway stations. 
These figures were "hot given by others. That 
is why I am leaving the freight hauled and 
other things. 

But the point is that this giant monolith is 
being managed by a coterie of bureaucrats or 
demi-G'ods in the Railway Board. What is 
wrong with them? They have been giving 
certain excuses, saying how the railway track 
could 'not be replaced, what is wrong with the 
track, what is wrong with the equipment and 
other things. But what is being done about 
these? If the Planning Commission was not 
able to accommodate all the demands of the 
Rjailway Ministry in the Plan, what has the 
Railway Minister done to take it up with the 
Prime Minister, to take it up with this House 
and to take it up with Members of Parliament 
both inside and outside to see that such a big 
institutiPn as the railways, will get its due 
share in the interest of safety 

Sir, the railways is one of the best legacies 
of the British.   There were so 

many good thitigs about the Britislt and so 
many bad things about them-The Indian 
Railways is definitely one of the good things. 
They have left us a vast infrastructure which, 
if operated properly and run efficiently, will 
be the cynosure of all the eyes of the world. 

Coming to" more mulidane matters, I 
would like to ask the mandarins of the Rail 
Bhavan, also referred to this Mr, Goswami; 
1,5 the Planning Commission responsible for 
the distressed bridges, the number of which 
has gone up to 3,553? If not, they (the 
Railway Board) could have definitely-taken 
some steps on a war footing. 

Then, the maintenance employees of the 
railways have reportedly contended on more 
tha!n one occasion that they have not been 
given enough time to check the rail coaches, 
rolling stock etc. in order to meet deadlines. 
Is it done at the cost of safety? What has been 
done by them? 

Out of 1 lakh km, automatic warn- • ing 
system has been introduced so far only in 1,312 
km. Why can thig process not be speeded up? Is 
anybody's sanction required? What is the difli-
culty in this? 

Then, Sir, more than all this, there j is the 
Passenger Safety Fund in the Indian Railways. 
On the 1st of January, 1980 this Fund had a 
balance of Rs. 25 crores. On the 1st January, 
1981, it had a bala'nce of Rs. 38 crores. This 
Fund seems to be increasing. What for is the 
Fimd being used if it ig not going to be used for 
passenger safety or for their amenities or some 
such thing? What is the use of increasing this 
Fund from year to year? Then the Minister on 
page 5 of his statement talks of psycho-technical 
cell in the Railways as one of the points which 
has been taken to remedy the situation. 
According to one Of the representatives of the 
cell, all the drivers over 4',5 and drivers with 
spectacles disregard the signals. What has the 
Railway Board dohe about it? . I am not wanting 
that they should be 
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dismissed. Then there is a report which says 
that the railways have tended to be top-heavy. 
There used to be one Chief Engineer. Ntiw 
there is one Chief Engineer for Construction, 
one Chief Engi'neer for Traffic, one Chief 
Engineer ior Bridges, one Chief Engineer for 
Maintenance, and so on. The ttop is getting 
heavy while the actual persons who do the 
day-today work are just not there... (Time bell 
rings). I will just give you a few-important 
suggestions. You know, I don't talk on all and 
sundry issues and I do not take time in 
disregard to or in disrespect to other Members. 
We only talk on important issues. Please give 
nie (iome time. 

I humbly placing before the Minister and 
before the all-knowing bureaucrats v;h'o are 
sitting over there, a few of my very important 
suggestions; 

Firstly, the railways should give greater 
priority to strengthening of the existing tracks 
and keeping them in order rather than giving 
in to populist demands made in this and the 
othei House saying that such and such new 
track should be opened, for the sake of 
prestige. 

Secondly, the signalli'ng system should be 
completely modernised, whatever be the cost, 
because that is the only way that safety can be 
ensured in (:he railways. 

Thirdly, there are thirteen to fifteen 
computers in the railways. They should be 
used in controlling trains, and 'not for doing 
office work. In India;, there is 'enough 
unemployment and with the new powers 
acquired under the Ordinance which is 
supported by my party and my Government, 
you can definitely ask the people to do the 
clerical work, and these computers could be 
put to good use. 

'* Fourthly, greater emphasis should be laid on 
safety all round and a safety spirit inculcated. 
And for this I will say that you must take a 
leaf out of Italy.    It is the Italian Rail- 
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ways which are reported to be the safest in the 
world, not the Japanese. Please mark my 
words. And there they levy a special travel 
cass on pa3" sengers and freight which can go 
for the application of greater safety mear sures 
on the railways. If a similar cess of 5% is 
levied in India, this will, yield a sum of Rs. 
125 crores to the. GoveAiment and they can 
definitely go a long way. 

And then I raise one very important point 
and that ig about the Indian Railway Act of 
1890 which is there sleeping like Rip Van 
Winkle. It requires a complete change. I 
understand the railways have appoi'nted a 
consultant. I will read only one chapter of 
interest to you. Sir, you are a representative 
of so many minority interests. 

Students who are killed in a rail;-way 
accident are not eligible for compensation, 
according to the Railway Board. Have you 
heard of it? Section 82(c) says that studentg 
are not entitled to compensation on the 
ground that they are dependents. Therefore, 
Sir, a comprehensive change should be 
brought in the Railway Act. 

Finally, then, I only appeal to the honourable 
Minister. During the recent Bihar accident, the 
Chairman of the Railway Board, when asked 
fot reasons for the accident, says, "God alone 
knows''. This ig a very light-hearted a'nd 
irresponsible statement. I am sure that even 
God does not know many of the things which 
happen in. India  and, the. world, today.    
Thank ' 
you-' ." '      ',    .r -" - ...! ■ 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now I call upon the honourable 
Minister .  .  . 
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THB VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I can allow if etaly you are 
asking questions straightway and not making 
speeches. Yes, Mr. Gopalsamy. 

SHRI V. GOPALSAMY (TamU 
Nadu): Sir, I am so thankful to you 
for giving me this opportunity. Ela;- 
.borately Mr. Goswami narrated a 
report of the Sikri Commission. Also 
three committees have submitted 
three reports; the Wanchoo Commit 
tee, the Sikri and the Kun23ru Com 
mittees. But what is th© use of hav 
ing reports of all these committees 
when many of the safety measures 
which have been spelt out by these 
committees have hot at all been im 
plemented? That, is why accidents 
are taking place. Before this worst 
disaster on the river Bagmati took 
place, there was that triple accident 
which took place at Vaniyamwadi in 
Tamil Nadu, and the inquiry commit 
tee came to the conclusion that the 
accident took place because of the 
poor signalling system. You will b^ 
surprised to know, the Statioh Mas 
ters' Association submitted a memo 
randum in December 1979 ............................ 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now, you are making a speech. 
Please be very brief and put only questions. 

SHRI V. GOPALSAMY: This is a very 
important point. 

They submitted a memorandum in 
December, 1979, and again sometime ill 1980 
ih which they pointed out tliat accidents take 
place because of this signalling system in that 
particular section, that is, betweeh Vani-
yamwadi and Kaddampetty. I do not ikiiow 
what happened to these memoranda submitted 
to the Railway Minister and the Railway 
Board. I do hot know whether the whole thing 
was thrown into the dustbin. The honourable 
Minister informed the House that the bridge 
from over which seven bodies plunged into the 
river Bagmati, was a very good bridge. This is 
what h© informed the House.   He informed 

the House that it was a very good bridge. I want to 
khow from him whether this bridge is one of the 
3,553 distress bridges mentioned by the Sikri 
Committers. According to _■; my information, thij, 
bridge is one of Of the 3,553 distress bridges 
mentioned by the Sikri Committee. Then how can 
the Minister sa^^ that the bridge is a sound one? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That wiU do. You have made 
youi' poitit. 

SHRI V. GOPALSAMY: Sir, the Minister 
said that it is a very good bridge.      ^    _   .'- 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Yes, that is your
 
^ 
question.    He    will answer   it,    Mr.
 
- 
Nieam. 
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SHRI    V.     GOPALSAMY:     Then 
why..     (Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Gopalsamy, please don't 
disturb him. 

 

SHRI ERA SEZHIYAN: I want to ask.. . 

THE       VICE-CHAIRMAN        (DR. RAFIQ 
ZAKARIA): i am sorry I will 
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not allow any clarincation. After the speech is 
over, you may seek clarifications. 
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SHHI   KEDAR   PANDE:   Let   me 

finish.   Then you can ask. 
SHRI    DINESH    GOSWAMI:    The 

bridge may not have caused it,    but the 
reports says the bridge wag vul-^ herable. 

SHRI KEDAR PANDE: Indian Railways 
have gone ahead so far as freight traffic is 
concerned, so far as discipline is concerned, 
but stiU we are not satisfied with passenger 
traffic and punctuality of trains. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr, Nigam, ytou cannot cross-
examine the Minister. 
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SHRI R. RAMAKRISHNAN: Sir, the 
Minister should say something ota the 
suggetions made by the hon. Members. He 
has simply glossed over them saying that he 
will look into them. 

SHRI SADASHIV BAGAITKAR: Sir, the 
House ia no doubt sitting very late, but I 
submit that the point which the boh. Member 
raised about the brake power is a very vital 
point and the Minister should not leave it. He 
should at least answer about the circulars, 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Ybu did not perhaps follow his 
Hindi. The Minister has assured every 
Member who was made some valid point that 
he will leply to him. 

SHRI R. RAMAKRISHNAN: That way he 
is very efRcient. 

SHRI KEDAR PANDE; The Railway 
Board i^ very efficient. You will see that you 
are satisfied. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Secretary-General. 

MESSAGE FROM THE LOK SABHA 

The Assam Appropriation Bill, 1981 
SECRETARY-GENERAL: Sir, I have to 

report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 Of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Assam 
Appropriation Bill, 1981, as passed by Lok 
Sabha at its sitting held on the 24th August, 
1981. 

The Speaker has certified that this Bill is 
a Mohey BiU." 

Sir, 1 lay the Bill on the Table. 

THE     VICE-CHAIRMAN (DR. 
 ZAKARIA): The House stands 

adjourned till 11 A.M. tomorrow. 

The House then   adjourned 
at twenty-two   minutes   past 
seven of the clock till eleven 
-   of the clock on Tuesday, the 
25th August, 1981. 
 


